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BEFORE THE HON'BLE NATIONAL GRERN TRIBUNAL SOUTHERN ZONE
BENCH AT CHENNAI

APPEAL NO. 68 OF 2021

M/s Sri Mahalalfshmi Hatcheries,

Rep by its Proprietor Mr. D, Sagar Re ddy

S/o D. Venkata Ramana Reddy, =

Office at Doruvukatta Village, Kota Mand:

sidavaram Post, Nellore- 524411, SO, . APPELLANT

S -Vs-
1. The State Environment Impact Assessment Authority (SEIAA)
Represented by its Chairman,

No0.33-26-14 D/2, Near Sunrise Hospital
Pushpa Hotel Centre, J
Chalamalavari Street, Kasturibaipet,

2. Andhra Pradesh Pollution Control Board,
Rep by its Member Secretary

No. 33-26-14 D/2 Near Sunrise Hospital,
Pushpa Hotel Centre,

Chalamvari Street, Kasturibaipet,
Vijayawada- 520010 :

3. M/s Divis Laboratories Limited
Rep by its Managing Director
303, Divis towers, Cyber Hills,
Gachibowli,

Hyberabad- 500032 ... Respondents

COUNTER AFFIDAVIT FILED BY THE 1st RESPONDENT

I, Pasala Venkata Chalapathi Rao, S/o Pasala Laxmaiah, Aged about
53 years, Member Secretary, State Level Environment Impact Assessment
Authority (SEIAA), Andhra Pradesh do hereby solemnly and sincerely affirm

and make oath and state as follows:

1. 1 am the 1t Respondent herein and as such I am well acquainted with

the facts of the case.

2. This respondent denies each and every averment made in the affidavit

filed in support of the application as false and incorrect except those that

\

are specifically admitted herein in this counter affidavit.

3. With regard averments made in paragraphs 1 & 2 of the affidavit is

denied as ‘flash. It is submitted that the industry filed

Member Secretary
State Environment Impact
Assessment Authority,

Govt. of Andhra Prades
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SEIAA Re[(,llCd '.hC pl()l)()\‘l] to SEAC to demlnc LhC Pr

receipt of CRZ clearance (NOC from APCZMA ) -

. . Management
4. 1t is submitted that the Andhra Pradesh Coastal Zonc¢ Manag

' i < 2021
Authority (APCZMA) vide 1. 1-10233/CRZ/1ND/2020 d.ElLCd- 04.02

' ‘o - CRZ
communicated the No objection under the provisions of the

Notification, 2011 to the SEIAA with specific conditions. COPY of CRZ

clearance enclosed.

5. It is submitted that the SEAC in the meeting held on 04.03.2021 &
05.03.2021 examined the EIA report, EMP, prefeasibility report, Form-I
and Form-II of thé proposal. The committee after examining the project
proposal presentation, MoEF&,CC OMs, APCZMA recommendations and
detailed deliberations recommended for issue of Environmental
Clearance to M/s. Divis Laboratories Limited., for the project proponent
to manufacture of Bulk Drug énd intermediates for the production
quantity- 10483 TPM and CRZ Clearance for the proposed to discharge of
treatment effluent - 1727 KLD into sea through a proposed pipeline. The
SEIAA in its meeting held on 20.06.2021 examined the proposal and
recommendations of SEAC and decided issue EC for production of Bulk
Drug and intermediates for production quantity — 10483 TPA as per the

application. Accordingly the EC order was issued vide order dated

18.06.2021 with certain conditions.

6. With regard to the averments made in paragraphs 3 to 8 of the affidavit

is not related to this respondent and hence there are no remarks

/Mg\‘ger Secretary

State Environment Impact
Assessment Authority,
2 Govt. of Andhra Pradesh
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i - - oo i denied as
7. With regard ave; mentg Made in paragranh 9 of the affidavit 18 den
. al'e { ‘{]]) -
flash. It is Submit{eq

. mitted for
that (he been sub

Cntire file has
consideration.

. ] " ~ the
8. With regard to {he avermenty made in paragraphs 10 & 11 of

- o he > no
affidavit is not related this respondent and hence there are

remarks.

It is submitted that this feSpondent craves leave of this Hon’ble Tribunal

to raise additional counter in the course of préceedings, if required.

In the above circurnstanceS, it is humbly prayed that this Hon’ble

Tribunal may be pleased to PaSs an approbate order in APPEAL No.68 of 2021

Solemnly affirmed

~N BEFORE ME
Andhra Pradesh on

this the Q1st day of February , 2022

and signed his name in my presence ? Advocate

=/
VERIFICATION

I, Pasala Venkata Chalapathi Rao, S/o Pasala Laxmaiah, Aged about

93 years, Member Secretary, State Level Environment Impact Assessment

Authority (SEIAA), Andhra Pradesh do hereby verify that the contentg of Para’s

of Counter Affidavit are based-on record and information are t

Tue to the best of
my knowledge and belief.

Hence, verified on the 0157 day of February 2029 at

...............

DEPONENT

ember Secretary
State Environment Impact
Assessment Authority,
Govt, of Andhra Pradesh
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To

The Member Seeret
State level

submitted the proposal for discharge of treated effluent (

effluent discharge pipeline at survey

Sub:

In the reference 1st

Em‘ironmem Im
D.N0.33-26-14 D/2, Ne

Pushpa Hotel Centre,
Kasturibaipet, Vij

‘ AP CEN )
Wi nagement Authority (A
’/‘“‘”“'t Pradesh

H 1 g
Mment oyects & Climale € lang
Cove -
1y Vernnent of Indi

voaj lll\‘u

/{

Dale: 04.02.2071
ary,

{ Amhority (SEIAA),
Pital,

a=520010, o p

APCZMA - cRry

. . = M/s. Divis Laboratories Limited, Krishnapatnam
Unit, Knshnapatn

‘ M Industrial Area (KIA » Kothapatnam village, Kota
Mandal, SpsR Nellore district, Andhra( Prazlesh - Pfoposa] for discharge
of treated effluent 1727 KLD) by Laying of treated effluent discharge

- Pipeline - RGCOmmendation of No Objection under the provisions of

CRZ NOtiﬁCation, 2011- Communicated - Reg.

1. M/s. Divis Lab

Oratories Limited, Krishnapatnam Unit of SPSR
Nellore district, letters received on 25,08.2020 & 29.10.2020
NOC from the APPCB Order dated: 28.10.2020.
APCZMA mee

ting held on 30122000 at APPCB, Head office,
Vijayawada

w N

@@

cited, M/s. Divis Laboratories Limited, Krishnapatnam Unit has

1727 KLD) by Laying of treated

no. 397, 401, 402, 403, 446, 676, 681, 682, 683, 700 to

709, Krishnapatnam Industrial Area (KIA), Kothapamam village, Kota Mandal, SPSR

Nellore district, Andhra Pradesh and sought CRZ clearance under the provisions of CR7

2.

The Project proposal of M/s. Divis Laboratories Limited, Krishnap
placed in the Andhra Pradesh Coastal Zone Management Authority
held on 30.12.2020 at APPCB, Head office, Vij

Notification, 2011. The estimated capital cost of the Project is indicated ag Rs.150 Crores.

atnam Unit was

(APCZMA) meeting
ayawada. After examination on the remarks,

H

\0
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(g/supgest

s ”](.'
No Objection to STilA 4 ALY,

{ for discharge of {3

A N v <5 ‘
Aulhority decided to eppna
\ C % O ge N
commen ) : end the &y
‘ ‘ YOl A e
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5170.\1[1( and ¢

PART A: Specific Conditions:

@) The Consultant \’iz.., M/ s. Indomer Coastal Hydraulics
supervise the.cons’tIuCthn of the Proposed pipeline and
submit a certificate to the APPCB that gye Pipeline is constr
design conditions and the conditiong imposed in the cleara

(P) Ltd., has to
on completion,
ucted as per the
nces.

(i)  The following mifigation measures suggested i1

1 the Marine EIA report
shall be complied with: p

a) To mitigate the Impact on marine environment dur
pipeline, the industry shall take the following measure
the disturbance to pipeline working corridor.

() Laying operation shall be done in shortest duration. =

(i) Barricading the water has to be avoided. ' e

(iif) Installation of marker buoy to warn the fishermen. Ll

(iv) Installation of proper marker lights indicating obstructions if
any. .

ing lying of

s to minimize

(v) The outfall pipeline may be laid on the sea floor without o
 causing hindrance to fishing and navigation. The pipeline
should be anchored to the bed for good stability.

b) To mitigate the Impact on marine environment during the installation
of diffuser in sea, the industry shall take the following measures:

() The outfall diffuser has to be designed with‘ proper number
and size of ports, which would enhance the jet n“’“’n%S%f thfl
plume discharge which in this case will be 3 nos. ; eq?)gd
dia. ports with one spare port, and b.e placed ?n :[tf\esv;ater
and the top of the ports should remain well below
sea surface, should not have any sharp pr Olefhon‘l.t . seabed

(i) Regular monthly monitoring of seawates q.ui; §b,e carried
sediment quali’c}’ and biological parameters are
out.

ser the

() A maricer buoy as to be placed close to the vt 8 10 0
norms of Directorate General of p1g11t111?§2ffe‘]1 —

(iv) This i) help boats to avoid c01115101;5“00r has to be furnished

€ route of pipelines laid on the se‘
to Nava] Hydrographic Office, Deht
the Naval H,ydrographic Charts as &

adun in order to mark on

. - navigation

&



- (i)

(vi)

(vii)

(\, l]\‘ ‘L]”’“»\~! X
N ' ‘;‘”H ““‘ I”']dk[ 0 |1-||' (llflill}' ’Il"'l‘;";l!/
ireated GHIT : ‘

‘ arnne environt
Ny,

: w1 astires 1o
he mdustey ghall tale th following, peastl

minimize (e :
\ .
(1) The i]ll,\]“"ll““Hm;j,w(-;.\'i;-(mm('m; ot
Y | NAus{ v N : (amdards stipulated by
. S S I W ¢ slandards s 3
AP] : I comply with the st

CR ., ot ]
L CB i e CFIE / CFO Order for discharge of treated
cll]uoms_ '

(11 To i ' o .
(i) N Miligate the impact on marine environment due to
15charge of treated cffluent and to ascertain the effectiveness
of ETP ;

N treating the raw wastewater, the industry has 1o
Pl.an Sampling program during the discharge and non-
discharge time g three Jocations close to outfall point to
ascertain that the water quality parameters are within the
acceptable limits for coastal waters on both the occasions.

d) During accidental breakage of pipeline, the necessary mitigation

measures like immediately attending the repair of pipeline has to be

taken up. Necessary spares of pipeline segments with bends/tees and
divers with experience in salvation operation irrespective of sea
condition have to be kept ready always within the industrial unit.

The industry should install flow meters to record the quantities of treated
effluents-discharge. Regular annual monitoring of coastal waters is to be
carried-out by the reputed institutions, like NIO / NEERI for water quality

near the proposed outfall locations.

A Continuous monitoring system should be put in place by the applicant to
find out the impact on marine life/flora/fauna, due to discharge.

The project Proponent shall condu.ct the bio-assay test for the treated
effluent discharges from the marine outfalls as per the MoEF&CC
Guidelines. Bio-assay analysis shall be conducted every six months to
establish the toxicity levels and report to be submitted to APPCB,

The Project Proponent shall treat the effluents before discharging into sea
duly complying with the APPCB and MoEF&CC norms,

The activity is a continuous and every day the industry discharges for
about 8-10 hours. Over a long period, the. industry should ensure all the
precautions mentioned and also €€ that this activity should not create any
bacterial and virus vectors.

PART B: General Conditions:

(@)

A copy of the clearance letier shall also be displayed on the website of the
AP Pollution Control Board. The Cle'al'ance letter shall also be displayed at
the AP Pollution Control Board Regional Office, District Industries Centre

6
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i ; "“‘“m'”L'MI lavenvivonmental pyotoc o mcantnes slall b | J!
! - \‘;"“\‘\\l|"l and shall nat he Ve o o ol [t SETey
| 5 ‘\“\‘l“;;;l“\’ shal lu“ veported tothe Andhea radesh Comdal Zone

;\l‘l““\“‘\\“\l“\\‘\l Autherity (APCZMA)Y g AP olliion Control oard

l\‘\‘\nimml OHhice

oneeal it actual data by the project Proponent, iy officer on behalf of
" k](: ’n\\i\‘r‘l """l"”““" dl‘ul consultants hired by the project proponent os

Ll\l‘hltli‘“”im‘ of false/fabricated data-and failure 1o comply with any of the

;Undmms mentioned “I’U\'vln‘m,\' resullin withdrawal of this clearance and

atractaction under the provisions of Environment (Protection) Act, 1960,
; ol T (.(‘I;l:') :“m'l ( '()Il!;("_'vnl for Operation (C1O), ag may

shall be obtained from State Pollution Control Board under

e applicnblv, .
the Air (Prevention and Control of Pollution) Act, 1981 and the Waler

(Prevention and Conltrol of Pollution) Act, 1974,

All waste (liquid and solid) arising from the proposed development shall
be disposed of as per the norms prescribed by State Pollution Control
Board. There shall not be any disposal of untreated cffluent into the
sea/ coastal water bodies.

(v) Full co-operation shall be exlended to the officials from the APCZMA,
APPCB and Regional Office of Molif&CC, during monitoring of
implementation of environmental safeguards stipulated. It shall be ensured
that documents/data sought pertinent is made available to the monitoring
team. A complete set of all the documents submitted to APCZMA shall be

forwarded to the AP Pollution Contro] Board Regional Office.

(vi) In the case of any change(s) in the scope of the project, the project would
require a fresh appraisal by the APCZMA.

(vii)  The APCZMA reserves the right to add additional safeguard measures
Subseque“ﬂ)’r if found necessary, and to take action including revoking of
the CRZ clearance under the provisions of the Environmental (Protection)
22251?86,. to ensure effective implementation of the suggested safeguard

€S 1n a time hoynd and satisfactory manner.

(viii) A .
Il other Statutory clearances shall be obtained, as applicab

ro :
(ix) ’.}; Ponents from the respective competent authorities.
l'le ) in at least twoO local Newspapers
o all be in the vernacular
d CRZ Clearance and

le by project

C(?Ct Proponent should advertise
n:Cu]Ell‘Gd in the ]'Qgi()]']’ one of which sh

ormin . ‘olect has been accorde
g that the project has been & ’ _ ol
,C €arance Jetters are available with the AP Pollution Conlrol Boarc

should 1, 9150 be geen on the website of APCZMA. 'Thc {atc]lzcéﬁ)s:;f::

letter anfi Made withip, Geven days from the date of l'ceicit‘;lﬁilfe AIP Polclut-ion
a 2" ded fo ¢

Contro| Bo COpy of the same should be forwal de

a Regiona] Office.

9
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(xi)

(xii)

(xiii)

(xiv)

(>evi)

(>vii)

(>viii)
(xix)

()

This Clearance i, ul;
PR Y : . = )V'("l lH A1 ¢ y l Ily' IR
may b "Pl']l\‘(il'v]&‘ Loy . " ordo B 15EL '
. | s project,
A copy of the cley,
- 1

Courls, as

[ fon'hle

onl o con erned

o ANCe Jollor 0 oopro 18}
Panchayat, Zillalar A 1“[ e B L ”)llll | | ocal Body and the
K » C S0 / \'lllli'i " l'”“ rhart b « J ‘
Lo al NG \/ i any fiiens : ]h\‘ C O |m],l} / ( Ivll(r'“()“r.,, jf any, WeTe
. 1 . J! Y Whom ‘””17(””(”']' ]'(\I)”."" i : A
received whil Processing the 1y ‘;} o1 The cJoarance Jetles ohall also 1
put on the O proposal.

\‘\‘\."l_.’.‘%i )
e of the company by the ]""”l“""(‘nl'

The ,PTOPOH_C]“ shall upload the gtatus of comphiance of the {,UPU]MCJ

conditions, including 1eq lts ; - 1 {heir website and shall
\date the & results of monitored data 01 he AP

update the same periodically. It shall simultaneously be sent to the

Pollution Control Begayg Regional Office and, the concerned District
Collector and the APPCB. ‘

The environmental statement for each financial year ending 31st March in
Form-V as is mandated to be submitted by the project proponent to the
Andhra Pradesh Pollution Control Board as prescribed under the
Environment (Protection) Rules, 1986, as amended subsequently, shall also
be put on the website of the company along with the status of compliance
of clearance conditions and shall also be sent to the AP Pollution Control
Board Regional Office, APCZMA and APPCB by e-mail.

The project activity shall be carried out strictly as per the provisions of
CRZ Notification, 2011, and shall not affect the coastal ecology of the area
including flora and fauna. The Project Proponent shall submit the half -

- yearly compliance reports of CRZ regulations compliance duly audited by

the accredited consultants detailing the degree of compliance by the project
proponent during and after construction of the project.

No construction or reconstruction of the existing structures may be taken
up in the No Development Zone. The proponent to submit a compliance
report in this regard every six month duly audited by an accredited third-
party agency. However, if any permitted activity is to be taken up, the
proponent may apply to the competent authority separately.

The Project Proponent shall ensure that there is no destruction of
mangroves during the construction as well as the operation phase of the
project.

There shall be no dressing or alteration of the sand dunes and natural
features, including landscape changes for beautification, recreation and
other such purpose. ;

The project proponent shall obtain all necessary clearances/ permission
from the concerned authorities as applicable.

No permanent labour camp, machinery and material storage shall be
allowed in CRZ area

There shall no ground water drawal within CRZ without prior approval of
the State Ground Water Authority.

8
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. Vit above, is hereby communicated to the Stzte lev
mentioned at Para No.2 i / ¥

Impact Ass

4

Member Secretary
APCZAMA

Encl:

1. CRZ Form-]

2. EIA Report

3. Marine EIA Report

. LTL-HTL and CRZ demarcation report

. Copy of the Minutes of the APCZMA Meeting

[S2 5=

Copt to the Secretary, Ministry of Environment and Fosests and Climate Change, Indira
Paryavaran Bhavan, Jorbagh Road, New Delhi - 110 003 for information.

M/s Divi's Laboratories

Copy to the Sri Madhy Sudhana Rao Divi, Director Projects, o

Limited, 1-72/23(P)/Divis/303, Divi's Towers, Cyber hills, Gachibowli, Hyderabad
Telangana for informatioy, |

//T.CEB.O//

2. &— Ko

\g]oin{ Chief Envirc;nmental Enginec??, UH-1
-

1, Krishnapatnzm Unijt for the discharee of treated efflie

? of treated effluent discharge pipeline into, the sez, subiect 10 f7e
' .



NG OF sTA7e EXPERT ApPRAISAL COMMITTEE (SEAC), AP, WL O 4
1 202] 1o 5th

ARCH, 2021 AT VISAKHAPATHARM, AP,

157% seAc, aup,

MINUTES OF THE 157™ MEETING OF
THE STATE EXPERT APPRAISAL COMMITTEE [SERC), A.E,,
HELD ON 04.03.2021 2 05.03,2021 AT

wsmmmm
AP
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g MF_E“"‘G DF ST&:ILE rjil;fﬂ‘ :&;’::mls% COMMITTEE {SEAC), AP, HELD QN qu- \
— “WN aci, 202110 + 2021 ATVISAKHABATIAN, AP, )

W e e ] 1
el —— g =
sl g ———undar Item 50 of the sehg

oE e jﬂnm“? amicals industry (d dule of the E14 Natificatian
| Przps:he“ rgan: chen ustry (dyos g, dye Intermediates & bulk
2006- 2Y b
drug and tmeﬂncdmt
. . ., ”
i o “w] : hfn:l "P:ﬂpnmid the Bulk Drug & Intermediates
B C? Euis opens o”icj wt Vproduction capacity: from 2.0 T9M 1o
| " :’: e roject propanent has submltad the entp, BeR, fisk Assessment
i R T‘:ts ;md <plf complianct: report,
Repo 5

| The Commitles noted that garl:er u\%‘lﬁﬁue Vs exarmined hy the SEias, AP, in
l“q eeting held on 15.11:2-0&0 ‘an refm-vto SEAC to examinn the certified
compliance report and specific recammendations may be sent to 58144,

The praponent and the consultant ha.s. in[m‘med‘ the SEAC this pi’uject has |
obtained EC from EAC, New Belhi during the limes of the shsence of the
spaa/seac of Andhr 'Prr'!vd@S"’l and. h?ﬂﬁﬂv this proposal was applled for
withdrawal In PARVIESH Portal. ‘.

The committee after detalled deliherations, recommended for withdrawal, as
requested by the project proporent.

Agenda WIfs Divis Laboratories Limited., at Survey Ne. 397, 401, 402, 403, 446, 676, |
Ne.197,08 681, 682, 683, 700 to 705, Krshnapatnam Industrial Ares, Kothapstnam
Village, Kota Mandal, 5PSR Nellore District, Andhra Pradesh ~ Propesed Bulk |
Drug & Intermediates mahufacturing Unit. .
SIAJAP/IND2f | Category—B2, '

153518/2020

The Proposal of /s Divis Lahoratories Limited., is for Enviranmental Clesrance |
for production of thebulk drug & Inzermediates— 10483 TP,

: This issite was garlier examined by the SEAC.in its meeting held on & 11"
| Decamber; 2020,

MOEFELC, Gol, New Delhl |ssued . notification vide 5.0. No. 1223{E}, dated
27.03.2020 and MoEFRCE Office Iemorandum dated 13,04.2020, vhereln * Af
preposals. Jor Projects: or u'(;g“?.uft‘f;gsg E,M, respect ,pf, Active  Phormaceutical
Ingeedients {APY), recejved up.to the 30th:September 2020, sholl be approised ,
¢ CTe0ry ‘52" projects prouigiad riat any subsequent amendment ar expansicn
o m.a”,? in product mix, aftey the 30th ‘septgmbvéf 2070, sholl be considered @3
per the provisins in force at that fmie Further It js extended up to 30th

M 094 o : .

Y ﬂl’Ch, 2031 ‘JIL’E‘. Snﬂ, MU. 36’55{5], datﬁ'd 15,10,2029.
The proposed pirg) AT f
2006 g '

drug an

L ect falls under ttam 5{f) of the schedula of the ElA N'otiﬂca“llun
Vnthetic OTEanle chemicals industry {dyss & dye Intermediates & bulk
d ["mrm““iilas}, sl ISP (Y B S E

The Comm;tte& net
manuf’acludng |
proponent gy sub

ed hat thg pp has proposed the Bulk Brug R ‘lntprmﬂdiqtes
b wilily pmducﬂun capagity: from 1pag3 TPM. The project
Mitted the Enp; PRR, Risk Assessment Reports

,..».\lfés Thﬂ' Commht . . 3 3
0y ;‘« W | s nteEﬁng hif;g:'ﬂ that earller the [ssie was examined by ‘t:‘: ;imﬁipa"&;t
e g receipt of the cpy claar': 22020 andrefer 1o SEAC to examing - '
d - HlRarance

Mow k : ;e
. e PESENtte o the Brojoct propanent and el Consultant M5, |

{
|
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S MINUTES 5f yagw

OF STATE ¢

MM‘CH. 2021 AT VISAKHAPATHAN, AT,

- ““ » IR
L‘k \ \t‘,‘d., "Il\v'ql'“'”(" (‘ “ @ met
\h\_‘ \.K}llmlulLD

noted (e
dm‘um"mf’. The gy “”h!l the Project Proponent has sulymitted the land
ih camplianep Mitep

With th : obsbrvad the land doctuments subritted by the PP s
el Sth @ MoFER i 3P TR
dated ¥ Dttobw' 2014 MOEFRCC Qffice Memerandum FMo. 2276/ 2018444011,

PERT APPRAISAL COMMITTEE (SEAC), AP, HELD Q1 AT

The commiltee |, |

NO.?.BS.."CRE,NND;'EUZD , arding CRZ clearance , the APCZMA vide letter

(NOCT) for the propg dated 04.02.2021,, Issuutl the Mo Objection Certificate

throih B pt‘)sﬂ for discharge of treated et(lunn; 1727 KLD imo sea

683, 700 1o 708 i‘_’enne at Survey No, 397, 401, 402, 403, 445, 676, 681, G52,

Mandal, SPSR ! r nﬁ?hanatnam Industeial Area, Kothapatnam Village, Kota
al. SPSR Nellore District, Andhrg Pradesh.

Ull_!(_l “k]l_ 'ul’n

The Commitiee after examining the project proposal, presentations, MoEFCC
_QMS* APCIMA r ecommendations and detailed deliberations recommended for
issue of Environmental Clearancete Mfs Divis Laboratories Limited.for Lhe
proposed project to manufaclure ‘of Bulk Drug and intermediates for the
Pfﬁtiuc'ﬁan“quantiw - 10483 TPM and CRZ Clearancefor the proposal to '
dlscharge of treated effluent - 1727 KLD into sea throngh a proposed plpetine.

!
l
‘;
1
{
|

Agr;nn‘a.
No.157.18

M{‘fn ‘§§§‘(“ém’tm‘m;§mw at Sy, No. 172, Obulapuram Villsge, D. Hirehal Mand al,
Anantapuramu District, Af, - Propesed bulk deup & intermediate
mtanuiacturing unit. '

SIAfARSIND2]
185385/2020

e

Category —B2. I

;I.he proposal of M/s. Saketh Laboratary,, i fr}jﬂEﬁ‘u’_ll"@nmenfrd'l Clearance for
pmducﬂunquantfﬁnsvf the bulk drug & Intermediates— 105.0TFM.

Thisproject propasal was again appraised I this SEAC meeting hetd on 87 -11"
Decomber, 2020,

aleb ot

ET.QB.ZUZO‘WSMQEF&{:& office. h?gnmrfmdum dated 13.04.2020, wharein " Al
proposals for projects or ’asltfwﬁf?f «‘f“"fi‘spr?rt of Acthe Pharmoseutical
}rrgredfdnts.{ﬂpl}, received up 10 Hie'é’ﬂw September 2028, shall be cpproised

o5 Catedary 'B2' projects provided that aq)fsubsequem amendment or expeRsion |
of chionge fn product mis, ofrer TffE 30&" fﬁpfﬁ‘*ﬁb‘&*a?UZO.. shall be considered oS |
per Uie provisions i force at that “‘”Q Further it s extended up to 30th ;
tiarch, 2021 vide 5.0. No, 3636(E), dated i,s'f.lﬂ"zm“f ‘ , o
The proposed project falls under [tem 5(1) of the sehedule of the EIA Motification

2006- Synthetic organic chemicals [ndustry tdyes & dye Intermediates & botk

MoEF&CE, Gol, New Delhi jssued notlfication wvide 5.0, Mo, 1223(F), cated

drug ang lmernmdintcs),

- cf;mmttlpd noted that the PP has proposed the Bulk Drug & mtermadiates
(e g ' N
anufacturing unit with production £apacity: 105.0 TPM, The project proponsnt
m g »

has submitted the EMP, FIR, Risk Assessment Reports,

.+ npted that earlier the issue was examined by the SEAA, AP it
‘gmmitiee poted t : : . f - '
-lrL:e,»;:sgtinp held on 1%5.12.2020 andrefer to SEAC to esamine the LD & land
canuerﬁnn documents.

‘ o ‘ ' i 2 helr
Shel il r'n:prasunlarlue of _the project Pmpnnem n'fd Lhe
e A SR '

“f.f

J x-\
X

i
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MINUTES OF THE 153" MEETING OF
THE STATE LEVEL ENVIRONMENT INMPACT
ASSESSMIENT AUTHORITY (SETAA),
HELD ON 20th . 22nd and 23rd Junc
AT VIJAYAWADA, AP
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| [l connitiey pliadesied delitier g,

o A SEETmIn e e
cted Iy (e Projeet progonen, el fiwyi

TR
vy
|

) B A S e v
Decision of SERAA e vy PECBIMCD Tt g 1), ) i
i i [ ol |

\ ol @ e ACLERT Wl e . Iw"'x'lf.‘,;‘,,,'”‘,r, |
for withdrawal as regue stedd b the [y U h

Tpenda | Mis Divis Laborasarles anwited o Survey R0 597 401, 403, du7 400

et - ) . S TIL L , ) L A0A 40, 674, |
Hen: G6R1, 08, 683, 100 to ’”J‘_' ']"'*f-'*hlh-l]r:i.m:m) bdbustrial Ares. J-Jollmp'nn"n{'
18700 Village, Kata I\hmd;ﬂg,'S“I ST Nellnrp Bistrict, Andhya Pradesh — pro m;m .
.{]J,‘,‘c” Bull Drup & Tntermedinies nemnufueturing {1y, he }
AN Pl Y - e |
SIAMPAN | Recammendstions of the SEAC O4.03,207] & 0503.2071 |
DXASISIRY | : /
2020 Category =B2,

The Proposal of M Divis Laboratarics Limited., is for Enviranmental Clearance
for procluction of the bulk drop & Intermediates— 10483 PR, I’

This issue was earlier examined by the SEAC dn its meeting held an 8 -11%]
December, 2020, ' |
|
MoEFRCC, Gol, New Dellij jssued notification vide S.0. No. 1223(E}, d‘"‘[“d[
27.03.2020 and MoEF&CC Office Memorandum dated 13.04.2020, whesein * 41/
proposals for ‘projocts or acrivities g respeet of Active Phormaceutioo!
Tngredients (4 11), Jec,?nm 4‘;1") {o the 30th Seprembes ':20307 shall e apy m&?i'
as Criegory ‘52" profecis provided that any subsegucnt drendrich of expansion
oF change in proguct i, wfter the 3tk Seprember 2020, shall b wmmrvii iy
ver the pmr)léi&hs.iﬁ fcﬁé*ézé“m it time.” Further it is extended g ta J0th Ma
2021 vide $.0. No, 3636(E), daled 15.10.2020, :

: : 3 - E fication
The praposed firgrect fulle o der Hem 50} of the schedule of the ELA Mu‘
Praposed Draject falls under Hem 2 (fyo ‘& dye intermediates & bulk |

roh,

2006- Synthetjc organic chemicals industry {dyes &
drug an : '

dintermeiatis), |

sedd the Bulk Prug & .lnlému:dn-nw )
"’ ,ﬁﬂm (0483 TPM. The praject
Rupons.

The Commigea noted hat he PP has propa
TH L) g . : - 1" i
ﬁ“m_um'*i”"ni! il with production eApaeiy: ‘
Proponent g submiired e TMP, PFR, Risk Agspssmen

i . 10
| P Cthe SE1AA, AP, 1
The Compjy ¢ examined bY (,I:L‘hu L il o
. . oN SNEne
M meeting held o 15 12 20200 and refe exan
r - j F| - A § et
FEEIpt of the CRZ elearnnce.

¢ N0led thar earlier e issue WES €300
iy SEAC 10

- psultant [\i-i;._ Iifu_ng
“ b

eir G
| W 1he Tepregenor: . it and thelt =
wgpnm:ﬂ }:91‘#!10_(}{0]}{31:{ ‘]}rg!)[.‘ncf —

'y



Prapased project o manufag

( |
BYESH
Iy !
1 | jrl L
: 4 N\ |
V11 \ [ )
i Cuider I (]
wotammitiee : dued the b

documents, The oo g Prajeet Propenent hie submtiec e

L JQINCHLLE e COMM it on o i g o chavaited Bt 11w

ol =1 SO g \'¢ ill"ﬂIil"f'l'"'-l‘]]"‘“"" LTINS ”

Lol \l.flu_l_ \! 11' ‘H\: LOF M Nt 0 i i Tl 0 ";./.1”]]"”!

b o =il ! AN toee Nemormahans 1€, 2. .

L Catedd { L»](,I.“‘,' .‘”i-‘ It desmarin

Tne commidjiee Noted |

T : : pe ANCZMA vide letier
N 3IVTRy THRTY hat epartding CR7 elearsnee | the AMCZMA vide fotier
Pl AN T N ";‘”;'i“ .

(NQTY fiw e

thrvugh pronog

inted D302 2021
PPN

1,

) O, Ty e
Pliselirge of treated efflvent 1737 KLID int

T
Luun e Prpeling g Survey WNo. 347, 401, 402, 403, 446, 676 GEl, HE2, 3
G683, 74D 10 TOY. 1 I

shtapatngy R
hMandal, SPSR Ne

g

lore Distriet, Andhry Pradesh.
The Commitiee afier o
OMe, ARCTMA

xEmining {he prifjeel proposel, presentations, Mol F((”
issur of Frviron

Tecommendations and detaiied deliberations recommended for
mental Clearance 1o Mis Divie Laboratories Limited,, for the

we of Bulk Drug and intermoedintes for the
production quantity - 10483 TPy and CRZ Clearance for the proposszl (o
discharpge of treated efflueni - 1727 KL into seat thratigh a proposed pipeline,
Decision of SEIAA- Aimeed with tecommendation of the SEAC, AP,
Recommended to issue Environmental Clearance for production of the byl drug
3 TP A as per application,

& Intermedintes— 10483
Asendg M/s. Saketh Laboratory af Sy, No. 172, Obulapuram Vi
em:

157.10
&:153.12

ST

SRR

Mandal, Anantapuramu District, AP, - p
manufacturing upit.

apurim inlaigu,
roposed bullc drisg & Intermediate

STAJAPN
Dl1/165365/
2020

Recommendations of the SEAC (4.03.2021 & 05.03.903]

03202 T —

Category —B2,

The Propozal of Mfs, Saketh Laboratory., is for Environmenty) Clearance for
production quantities of the ik drg & Intermedintac_ 1050 TP,

Thisproject propasal wag i approfse

e in this SEA¢ meeting held op g™ .q
December, 2020, ‘

MoTLF&CT, Gol, New Dellyj issued notification , dafed
27.03.2020 and MoEF&CC Office Memerandup, dated 13.04.2020, \\'lu'l'&n * il
proposaly for projects op petivitles iy YESPeCt of  detive Pharmacentical
Ingredients (AP), received up 1o e 30, Septemboy

as Category 'B2" projects pro,

vide 8.0, No, 1223(L)

202 i Shﬁﬁ be ‘»j;y;lryj‘ﬂt;b'l"[ '
dded that any sybs

SRUENt endment ar CXPANNC

——

D. Hirchal

sl the Wo Objecton Cortifieste |

Industrial Ares, Kolhapatnem Yillape, Kola

]
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Blate 1 ey

.(‘\(\T i i 5 = -
——— “\ . o - " . P TAA
- ~”f!,“li:.L‘!LlJ“!ll»;ul Assessient Authority (5LIAA)

- A " '
Ainjstyy of Tt S0dhr PPradech _
\;J!\H'(mln(-nl. Forests & Climate Change
i DN

\‘3?"“(1.11 w“l'in(liu 4
C‘h'l]'i N Neay Sunrise Hospital, Pushpa Hotel Centic,
Tavari Stregy, Kasturibaipet, Vijayawad-520010
‘\‘_ - . o

REGD.POS’

Ovder No. SEIAA/AD /VSP/ N
SN, ‘\D'“7/2(\2ﬂ/1‘)71/157.(19/153.1Irj1;‘ . D1:26.06.2021
LY
06 L S ub: SETAA AP, - M/ 1 .
\3 CQL 13. 44 'ALI -~ M, Divitg Laboratories Limited at Survey No. 397, 401, 402,
e 403, 446, 676, 681 gy '

L.

W

Kothapatnam V), K

2, 683, 700 1o 709, Krishnapatnam Industrial Area,
Environmental Clear

ota (M), SPSR Nellore District, Andhra Pradesh -
ance - Issued - Reg.
(E?E/p?lilgmg;ﬁ?e ,‘50 your EQ application submitied through onlinel on 01.07.2020

: S3518/2020), secking Environmental Clearance for manufacturing of Bulk
Drugs Manufacturing Unit at SyNos. 397, 401, 402, 403, 446, 676, 681, 682, 683, 700 {0 709,
Krishnapatnam Industrial Area, Kothapatnam (V), Xota ‘(M), SPSR Nellore District in
favour :of M/s. Divi's Laboratorjes Limited. The nearest human habitation viz.,
Yamadhmnepa]em (V) exists adjacent 10 project site from the premises. The total area of the site
15 81.74 Ha (202.0 Acres). The 1otal cost of the project is Rs.150 Crores. The details of the
production capacities of the project is as follows:

List of products and Quantities:

—

\f' No. Product Chemical name . p,.(??ng;?;} R
apacity »
L 1. | 1-(6-methoxy-2-naphthyl)ethanone . 5000
L 2. | 2«(S) - Acetoxy propionylchloride 72
| 3. |ATIPA DICHLORIDE 300
4, | 3- Hydroxy acetophenone 320
5. | p-methoxy phenyl acetic acid 780
6. | 2-(1-cyclohexenyl)ethylamine 540
7. | Octamandalate 780
8. | Dextromethorphan HBr 420
| 9. | 4-(4-chlorophenyl) cyclohexdnecarboxylic acid 50
10. | Benzyladrinone HCI 7 500
L 11. | 2(n-butyl)-4-chloro-5-formyl imidazole ‘ ‘\SP
12. | Z-L Valine 180
13. | C10-Dialdehyde 150
14, | 1.2.3 -Tri—O-Ace‘.yl-5-deo};y-n-ribofurangse ’“\50—*—
\ 15. | N-Hydroxysuccinimide 60
L 16. | Dimethylacetylene di carboxylate E

\b
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¢ hemitt , P'rothuction
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s, N evelopropane carboayl
N ‘\ill\\\‘|l\\l‘\‘!‘l {2 Vhe aerd 10
o, | Asananthi! - 60 |
’.j Cp-Carotent — , 150 :
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1 Total 10483 |
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This proposal has been referred 10 SE;AC’ AP along with all the documents submitted by the
proponent for their appraisal and for their spcgﬁc recommendations on EC aspect. The proposal has
been examined and processed in accordance with EIA Notification, 2006 and its amendments thereof.
The State Level Expert Appraisal Committee (SEAC) examined the application in its meetings held
on 04.03.2021 & 05.03.2021. The Proposal of M/s Divis Laboratories Limited., is for Environmental
Clearance for production of the bulk drug & Intermediates— 10483 TPM. This issue was earlier
examined by the SEAC in its meeting held on 8" -11" December, 2020. MoEF&CC, Gol, New Delhi

23(E), dated 27.03.2020 and MoEF&CC Office Memorandum

issued notification vide S.0. No. 122
dated 13.04.2020, wherein " All proposals for projects or activities in respect of Aciive
appraised , s

Pharmaceutical Ingredients (AP1), received up o the 30th September 2020,-shall be
ge in procuct

| SE——

Category B2’ projects provided that any subsequent amendment or expansion or chang
mber 2020, shall be considered as per the provisions in force at that 1ime."
2021 vide S.0. No. 3636(E), dated 15.10.2020. The
the EIA Notification 2006- Synthetic organic
d intermediates). The Committee noted

wiix, afier the 30th Septe.
Further it is extended up 1o 30th March,
proposed project falls under ltem 5(f) of the schedule of
chemicals industry (dyes & dye intermediates & bulk drug an -
that the PP has proposed the Bulk Drug & Intermediates manufacturing unit with production
capacity: from 10483 TPM. The project propbnem has submitted the EMP, PER, Risk Asscssment
Repo.rls, The Committee noted that earlier the issue was examined by the SEIAA, AP, 1niis
meeting held on 15.12.2020 and refer to SEAC to examine the proposal after receipt of the CRZ
clearance. Now, the representative of the project proponeit and their Consultant M/s. Ramky Enviro
Services Pvi Lid, have attended the meeting. The committee noted that the Project Proponent has
submitted the Jand documents, The commiiteglobsewed the land documents submitted by l}hw PPism
compliance with the MoEF&CC Office Memorandum F-No. 22-76/2014-1A-1 dsted 7 October,
2014 The committee noted that sogandne CRZ clearance, the APCZMA il €00
No.233/CRZ/IND/2020 dated 04.00 20{)‘3&‘ issued the No Objection Certificate (N.OC)- for l'hc
Irl.r(?pg;a; f%?iszlé?ge of treated efﬁucn; ’1 727 KLD into sea 1]1}ough Pml’osfd ml’sgils?u‘;:ls?\rr\e? '
Y0 271 401, 402, 403, ' , Krishnapatnam MAUste £0 7
i:mr)l“?l’f’lnﬂn]’ Village, Kolﬁg’ansgfl’ gﬁéﬁiﬁi]:ﬁ:h?::&:o AT;U‘H pradesh. The Com?lil'w: ai:;;
xamining the projecy ny ' . ‘ v e APCZMA recommendations aix
detailed d?]ibmmigmc_«: I:lc?(’)‘:]:i‘lll presentations; ll\;looEfC‘tClWi?‘I)\llli;lg‘]“S'?Cloxlx-nnro to M/s 1.)1\4%
Laboratories Limieq, or 1l Cr?dcd for l.SS( o of Bulk Drug and m(.ornm(hmw
for the product ) 1¢ proposed project 10 manufacture 01 onosal to discharge of
I ton quaniqy . 1048 | CRZ Clearance for (he proposal 10 CISCAE &
treated effluct 1727 ¥y'p into 53c Ttllmgufllllu’l proposed ‘hi]wlinc. The committee 1 the appraisu
a through ¢ ¥ ‘
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proponent. The State | cvel ]

:l Approy ol
on 200062021

RN HY PR ) |
. SRULUITTeT Iy \!
Nannned e

’|]’|/, 11,”':,',!‘ |
WCL Asessimen Authonty (51 1A A0 i tecting
]”l\:\\l‘-'l‘ ) C1 A oned decided 1 aocen
, Lo N ! LIS N ( | X il (heo gl
SLEAC recommendatione alon Wl Sormmendanion: ol . . )
| ‘ o (1 Slricy compliamee by (he proponent and (o joac | '
production of Bull, Prap ang ey e, . ' 083 TP A T he SLIAA
AT ehy aceenr ok Hes fop Praoduetion quunntify < 104 /o '
A hereby aceard. lxn\'urmnm-nlul Cle
provisions of {lye ElA No

0 . Arinee 1 thic
llllcullnn 2000, and .,

i

project os mentioned at Pari no, L under
(Protection) Act, )

f.lll)'.(‘(,lninl amendments ssued under Fcirons
aton of (e Tollowing specific «

986 subject 10 mplene

nd peneral condition:
HEaParc AL Special Conditions.

1. The pr()p(»iml shall not attract {)ye 1‘(,11()\\-],,,. Acts & Rules:
A Torest Act 1980,
b. Wild life (Protection) Act, 1972
c. The Eco SCNSItive arcas ye notified under Environment (Protection) Act, 1940
d. Critically polluted areas as notified by Ccpep
and also shal| not harm live stocks and human beings and disturh their activities,
!

2. The industry shall comply with the provisjons of CRZ Notification, 2011 apd s amendmien)y
thereof,

3. 'The industry shall segregate effluents into different streams e, Hiph TDS and High cop,
High COD and Low TDS, Low COD and High TDS, Low COD and Low TDS iy cane of he
industry sending the effluent 10 CETP,

4. The industry shall implement monitoring of waste factors for differen streams of effluent gand
solid waste,

5. The industry shall establish suitable scrubbing system ip consultation vl (¢ ATPCI3,

6. The industry shal provide effective solvent iecovery gysie,

7. The industry shall provide hazardous wasle container (drumg) clcnning/V-’w»hi"Z Byslem
(Container detoxification).

8. The industry shall provide flow mefer to measure quantity of grean consumed for MEE
system.

9. The industry shall provide magnetic tamper proof flow meierg 1, Measure quantity of different
streams of effluents generated and routed through the 4 catment systepms,

10. The industry shall provide steam stripping system to handje volatile matter jpy e efMuents,

1. The industry shall send hazardous waste to the authorized cepm gy, industries/ TSy authorized
recyclers by properly maintaining {he system.

P

art B. Specific Conditions:
1) Air & Noise Environment:

1. The emissions from the coal fired Boiler of capacity — 1 x 24 TPH shall pe routed througls
cyclones separator followed by bag m“"”‘_ With the gye, pe and heipht fixed in
consultation with the APPCE, Adcquate !iliwL heighy .‘;hull be provided for D.G, Sets - 5 %
1500 KVA, 4 x 1250 KVA, | 1000 KVA, 1 % 320 1y

hazardous waste incinerator — 9.0 TPD.

4s per CPCB norms & for
Papc:3 0f &
WL g

&



‘ )iu,,\'i\"”s ‘.()Hiilillill;‘ the Hr, ”(I NIT3, HE. 1125 and I‘\’}L‘l".-'?i{ﬂ?il'!."-l <hall be

X The 'm‘n‘s», Llllt\'\'“ (JAeS 5L‘l‘ll|l.l,lry|f‘ systenn, I'hie ‘):,K"‘i”/” meein in the serubber s 75 mn;

“m'!’”‘ ines. gerubbed liquid shall be treatéd and reused o subjected 10 MEE,

g chall be lil]\'C’_’ to control "‘(l“lll‘ with appropriate odour abatement methods,

b.l‘bl'ilu‘ cireulation shall be installed 10 reduce solvent evaporation losscs into
Al the solvent storage tanks shall be connceted to vent condensers wit:

mmosph:]t‘}l'CLllﬁli011 to minimize the solvent Jogs, The proponent shall install VO

ant 0 monitor

gqrict measu
Q.Uh L‘UUIC”
the
chilled wate

meter in the pl

The solvents shall be recovered by installing fractional distillation columns. The recovered
The s ¢

* solvents shall be reused in the.pxl'occss_ or sold 1o recyclérs autlorized by APPCHB. The
zolmile vapours gcnc‘rateé during process shall be routed through condensers and the
condensate shall be reused in the plant.

s Thearea of the greenbell shall not be less than 33% of the total area of the sitc. Greenbelt
with tall growing rees shall be developed along the boundary of'the site.

6.  Fugitive emissions from storage tanks shall be avoided by providing air condensers.

7. The proponent should provide -appropriate PPE to the persons working in the unit and
suitable fo their work place environment.

8. The proponent shall establish -adequate number of air monitoring stations, I'including one
online station, in consultation with the APPCB and take appropriate measures {0 ensure
that the GLC shall comply-with the NAAQM norms notified by MoEF&CC, Gol on
16.11.20009. S =S e

2. ?\4‘3@3“&;‘3;5, shall be taken to comply with the provisions made under “Noise pollution
(Regulation and control) amendment rules 2010 dated 11-01-2010 issued by MoEF.

Water Envi‘mnment:

10, The total watey requirement shall mot exceed 3200 KLD (Fresh water — 2500 KLD &
\R;fcy cled water — 700 K1 ) which includes for Process - 810 KLD, Reactor and Floor
ngs"fuﬁgg ~ 200 XLD, Boiler — 500 KLD, Cooling Tower - 700 KLD, RO /DM p}am—

KLD, Domesjc Needs — 100 KLD, Hostels - 170 KLD, & for Greenbelt — 520 KLD.

7
Waste water generatipp

11.
i waste of that; 1002 KLD is from Process;

water peneration s 2470 KLD, Out

Reactor anq Floor Washings — 180 KLD, Boiler — 425 KLD, Cooling Tower - 420
:RO/p Plant- 20p KD, Domestic Needs —

uent meeting gea discharge limits shall be disposec

: e outfal],

ligh ¢ ]

shag‘]l b'SOD & Loy,

lo-MgR

1 00 KLD, Hostels - 153 KLD shall
calod { into sea through a

cdicateq marj

er, Low COD & Low TDS
I TDS effluents are routed

sent 1g TDS ghall be sent to incinerator / stripp
& High COD effluents

Conventional ETP and the Low COD & Hig
< a ot d y ' >
nd I'ejectg of MEE shall be sent to ATFD. High TDS

page 4 of 8
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Solid Wastes:

16.

7.

18.

19,

Al W .
5]\\511 [R1& SCIt 1o tk‘l B

. ) |]]\ Y
shall be gony Py, ,

) ‘\'m . :‘E”‘l’“lif‘\d \] e tbhey lollon by ML & AT, SIppCt condenst
NG " Y or i Wl "oy 1
ST 10 ‘\\‘ L'““\.\\”iiuh_ll I \]‘Iil N CHey 1,1',”]-[“' | ¢ condensale ol tie dA) 1. shiall e
perncate from 1 RO .;] I g Ureated alono with LTDS & LCOD 1 fiuents. Th
TP The : Dlang g \ ; - ) Goniiama]
]j‘” - The d“m\l\‘llo Wasle hall b Wed in the plant and rejects to MEE/Conventional
it TN

ter shaf) pe disposed into the septic tank foHowed by soul
The Proponent ghyay Provid

N\ 'l‘ - 3 ';3 LSS 1} 2 « ”"—’ T '.‘ 1

iz rooftops o rechgp. 1‘\ * Separate giory, waler drams and harvest the rainwater from

£¢ the grogng water,

Regular monitoring

=

eslablishing ) 1}31\\'@-1?1(,1??:[”@ water !cvcl and qualiiy. should ‘lwe carried. out ?7}'

the competen Groung \\.rr{):l,s.hl_‘_g Wells in and around project area in consultation with

intervals i MoEF&OC (f el Pt‘partmem, ’1);113 thus C-O“C(Jlt‘.‘.d shouid be sent at regular
P PWA and CGWB, Southern, Region, Hyderabad,

Suitable conservatin

planned and imple

taken for rainw

N Measures 10 augment groundwater resources in the area shall be
plemented consullation with. GWB. Suitable measures should bhe
ater harvestin 8.

In »case" of Ground watey usage, Permission from the
obtained for drawl of .

, competent authority should be
ground water, if any, required for:

this -'pmjéc-t,

Hazardous waste generated from the industry such as organic residue, salts, spent
solvents waste oils, used oils etc., shall be disposed as per the Hazardous and other
“Wastes (Management and Tran E)Qurida13f‘n10xffexlwent) Rules, 2016 and-iis-amendments
thereof.

The Process residue — 11739 kg/day shall be sent to the authorized cement plants for
co—pmccss_ing/ incineration at onsite / TSDF; Propess Salts - 1152 kg/day shall be sent
to TSDF/ Authorized Vendors; ETP Sludge - 200 ke/day Shall be sent to TSDF for
secured land filling: Multiple effect evaporation or fq}'ced, evaporation salts — 13658
kg/day shall be serit o TSDF Authorized vendors; Tncineration Ash — 75 kg/day shall
‘be sent 10 TSDF; Containers & Contamet ]1_11.81‘8 of H azar,dou§ chemicals &_haz.ardous
‘W astes - Contdiner 2000 ;no’S‘/QOh a}‘d Llner§ 50(;]0 no’s/ :_mth shall be sent to
outside agencies / anthorized veﬂd(}*'s after detox{ﬁﬂﬂ‘ﬂ(’n; Spent Carbon ~ 134 kg/day
Shall be ;ecovered within the premises / to ﬁ}iﬂmflzéd‘ Te processers or recyclers; Used
0il/Waste lubricant oil - 100 Lirs/month shall be sent 1o authorized re processors
frecyclers; Spent Solvents - 200 ki/day Shall be sent to recovered within the premises /
1o authorized re processers or recyclers; Mixed spent Solvent - 40 kl/day Shall be sent

to authorized agencies / for Co~illcﬂ?e”f"7§7ll 1 cement industries; Spent acids - 187

»klfday Shall be sent to authorized agencies; Spent Catalysts

- 200 kg/day Shall be sent
to authorized re processors/ recyelers; Ash (fly and bottom) - 30

Tons/day Shall be
given to Brick/Tile/Cement manufacturcrs.
The Organic and Inorganic solid wastes, Spent Carbon, process residues shall be sent to
the authorized nsers or recyclers approved by the APPCR,
page 5 of 8
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| e Propedt Propenett ! l|“ b ansportiion anctivity ol the untt chonld nol
] \ a oy . ' v
COMVCIIICe o the pablic i comply with the locul nors, 1 any:

cause any i

The |*¥\‘i\‘\“ shall nnpl«‘lm nt the commitmenty, i"””.\'- made in the l’“"“" hearing',

ral Conditions:

l This order is valid for 7 years,
3 No farther expansion.dnerease in - production; or chanpe in product mix  or
technologies/land use shall be made without prior approval of the SEIAA.

The project proponent shall submit the copies of the Envitonmental Clearance (o (e
Heads of local bodics, Panchayats and Municipal Bodies in addition to the relevant
offices of the Government who in turn has to display the same for 30 days from the
date of receipt,

The project authorities should advertise at least in two local newspapers widcly
circulated, one of which shall be in the vernacular language of the locality concerned,
within 7 days of the issuc of the clearance letter informing that the project has been
accorded environmental elearance and a copy of the clearance letter is availuble with
the State Pollution Control Board and SEIAA, A.P.

The Prior Environmental Clearance issued o this project along with the Approved
En\ril‘onlncnlﬂl I\[lﬂnngcn]cn‘ ]’]ﬂ]] (EI\’]P) llll(] thc Appl‘()VCd I)Pl{ Shml](l bt‘ llp](—\ﬂd(:d in
the project’s web site and be made available in the public domuin,

|5,

6. The PEC main contents be displayed on permanent boards at the main entry of the
premises and at other prominent places.

7. The project proponent shall strictly adhere 1o its Environmental Policy approved by the
SEIAA, and shall be made available in their web sile.

N A separate “Environmental Management Unit" (With a laboratory) shall be set up with

all monitoring faciljjes

d 1o be starled for the budpet allocated for the EMP and
deposited before the project obtains CFE/CLO as the
diverted for any ather purpose.

:?ucsz::l‘gi:lc; 1.3 ank account nee
case m,wlll)f?f""llllcd should be dtP

%Y be. The amoungs alloented should not be
es (Capital cost Rs.3050.0
hould be kept in separate
liture should be

0. The ¢
' 1¢ 9 . Wiy
funds “armarked for L.m,i,.(,nmvmul protection measi

Laky
ncc;\l,s & Rccurrin,. cost of Rs.275.0 Lakhs/annwm) s
Mand gheyg nol be djverted for other purpose. Yeur wise expen

Ic Orie N Ty
Ported 1 1y Ministry gnd jis Reeional Office Jovated at Bangalore.
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14,

16.

18.

19.

20.

'H\\‘ MYOPOIeNY ( sl ton
] I I\I\HI befine sty iy Operatiog. hall obtain all other mandalon
CISarances 1roms R it AL A POR
NCCs fromy ¢ Pective POments g Wiching: the CF and CTFO from the APPCE.
!
i \ ) Vs ' B . v 1oy an i
I he project Proponen shall meticnloggy [ollow the Form-1/2 of the application; and

apPreved TMP, gy, the purpose ol all Compliances,
Four ambieny air
well as in e bu
meteorolopicn) g

aality-moniig

' 3 in the core zone 47
”n{‘ f\l(i[l()]]{, .'\‘h(’lll(l bhe L'.‘?lflh]].’wl)‘.!(! in H!L COre 7on i
“L‘] '/"UI]L'. ]

Acation of the stations should be decided based on l‘i;'.,,
8, Hopographieg) features and environmentally and ecologicalls

SCNSIIVE targets ang frequency olmonitoring should be undertaken in consultation it
the State Pollution Control Board,

Data on ambient aiy quality should be regularly submitted to the Ministry including its
Regiona] Office » ~

3 . Al Cortre
gior located Bangalore and the State Pollution Control Board’ Central
Pollution Contyol Board once ip gjx manths,

The project proponent shall engyye il
shall be obstructed due 1o
protect the first order

1at no natural watercourse and/or waier resources
any mining operations. Necessary safeguard measures to
streams, if any, originating from the mine lease shall be taken.
Personnel working in dusty/polluted areas should be provided with protective
respiratory devices and they should also be provided with adequate training and
information on safety and healih aspects.

Occupational health -check up program for the workers should be undertaken
periodically: A ‘separate environmental management cell with suitable qualified
personnel should-be set-up under the control of a Senior Executive. who wil I Teport
directly to the Head of the Organization,

The project proponent shall submit Half-yearly reports on the.

. : slatus of compliance of
the stipulated Environmental »C-Ic‘aranc;e' C%ol}ditjons? i'ncluding results of monitored data
(both in hard copies as well as by e-’ma;ﬂ)'to'. the Ministry of Environment & Forests, its
Regional Office, Chennai, SEIAA, AP., Zonal Office of

ochis 1 ‘ Central Pollution Contral
Board, Bangalore, and A P. Pollution Contrg) Board,

The proponent shall upload the status Qf compliance of fe -
Cbnditions including resylts of monitored datg
same periodically.

ironmental clearance
on their websites and shall update the
Officials from the Regional Office of MOEF&CC, Chermai / The SE1AA, Andhra
Pradesh through ﬂ:cchgi‘oua] Offices 'Uf Alld111'§ Pradesh Pollution Control Boad. who
would be monitoring _tl}P: implementation o /r Chvironmental ‘sa{'cgum‘ds_. should !w given
full co-operation, facilities and \docume‘nl;s. data by the project proponents during Ihﬁ{"
inspection. A comp]ete‘ set of il“ 111'6-' documents shal] b submitted to the CCF,
Regional Office to MOEF& CC, Chennai,

SEIAA reserves the right 1o cancel the BC issueq
by ﬁhe proponent through suppression ol

i )fmm'nion upon which the projeet is appraised
informs

atanytime, if' EC has been obtained
nmy information oy furnishing false
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. (he (actual data | g iR e
(~NK.L\;1]|]]; (he lac i th complianee reports. or failure to comply with any

22. sk 'niinn‘c\'l above may result g ;
cullth“‘r’”‘\ le : - of Eivir ayoresult \\’]l]](hil'\!_!“, of the FC and aitract :M‘Umi)
under the provistons 0 ZHvirenment (Prateetion) Acr, 1opg S
g, QT eserves the rig alter/ n
23 The bl_lz\."\']l“’”_\lfw limc\lhl lo »"I.IL””“‘.d'f_\' the above conditions or stipulate any
further conditions rom o time, mthe intereg) of environnent protection. '
4, Any 1‘]’1-‘C’fil ugu‘m%ldlh]?'1]1:']]\/”(”“?.”1]“’]_ C_J‘-'"”'“”CC shall lie with the National Green
Tyibunal, ]flwl'efﬁill'e - within a period of 30 days a5 preseribed under Scetion 16 of the
National Green Tribunal Act. 2010.
Sdi‘_ Sd/t Sd/_
MEMBER SECRETARY MEMBER, CHAIRMAN,
SEIAA, AP SEIAA, AP SEIAA, A.P.

~To

Ms. Divis Laboratories Limited. _

Sy Madhusudhan Rao Divi, Director (Projects),
7-1-77/E/1/303, Divi Towers,

Dharam Karan Road, Hyderabad,
Telangana-500015. -

Copy to:
1. The Chairman, SEAC, A.P. for kind information.
2. ‘The Member Secretary, APPCB for kind information. mmSEsESEEEE e e
3. 'The EE, RO: Nellore, APPCB for information. : ’ o
4. The Regional Officer, MOEF&CC, GOI, Chennaij for. kiAnd information,
5. The Secretary, MOEF&CC, GOl New Delhi for kind information.
6. “Monitoring cell, MoEF&CC, GOL New Delhi forkind information. _
7. The District Collector, Nellore Diétrict, Andhra Pradesh for kind information.

 /T.CFB.O/

P W«w\.gﬂw

SENIOR ENVIRONMEN

L. ENGINEERKEC)
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